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courio'Si Lfor the applicant, till dats the appeal reiTiains un

attended as no intimation has been given to the applicant.

Learned counsel for the applicant has suhmxttso L-iiar at? rue

applicant has since been acquitted of the criminal charge,

the appeal should be favourably considered oy xhe

responoenL-s o.nv-j v,/x ,

2. We note that in the copy of the appeal filed by

the applicant as Annexurs P-Ia of rhe paper book, xecwxjxu Ox

the same has been stamped in the office or uhe Jwint

Commissioner of Police with date 18.7.2000. We further note

that though reminders have also been senr by the applicant,

copies annexed to Joint Commissioner Ox roxxce \iDOUi„he,.n

Region),New Delhi i.e. respondent No.2 it appears from the

averments macie on behaix ox l,

authority h

■Koh-^ir i-i'F ■f"he ayplicant, that, xh«L,

as not caxOG to o.xspOoe ox xiie oL,._-i.uUtvjxi cipjr/'c^ci.x

till date wiLh proper inuimaLion x-.o L-IiS applicanr. ueing a

3 r a t u t o r y appear rrreo, ov xi>e o.ppxj.Cdux xn*^ vAXoiiiXfc>odx

*! .<! •*" r*. r\ ? ,-2 ^ V: . t—\ ^ r t t :± hr ► 0 » ic:)- v.' O \) Uiiviol i^j.v^v_LO-LNOlio O j_ Ui
4^ u. -p, "U •;

Police Act,1978 read with the Delhi Police (Disciplinary and

nppeal) Rules, 19ou made tnereuncier, oee nx, reas^^n -^hr

the respondent^'appellate authority should not have disposea

qL tne applicanr s cippeox xii o-x-x-orxidnv-'^n; wxxh xiie ivxilo.:' ,

within the time allotted to him by law. It may also oe

recoraed tnar mis acxion on xhe par x ox xno ^.rstopx.ns.'-'^iixo hcic

led to the applicant filing this application in the

V'.
J. J_ J_ Jy/ ±.
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Taking into account the facts and cixcumstancss

of ths case and the observations iuau« a

appropriate to direct the respondents, in the fxrst

instance, to dispose of the aforesaid appeal subnuxueu l.o

the appellate authority as far back as on 18.7.2000, within

a  period of one rrronth from the date oi receipi. Oi. a ox-py ox

this order:, if not already dons, with intimation to xhe

sbovs, ws consxci'cix xl.

^ p X X X- i i U- ?ne by a aet

sasoned order, dealing with each of the points raised by

the appliant in uiifciV"-- .■=irineai , in accordauce with law anu

rules. We hope that such lapses on the kjt the app^^jla.

authority should not occur in futurILsr- t ao L iiov V o Lt ^ 2

dispose of the statutory appeal filed by the appiicanr in

accordance with the Delhi Police Act and rules. In case the

aoplicant has any grievance thereafter, lioerry is granted

L-xi^ c-i M X J. C* ii u- v. v_'

O. is L- U v.- c? u owXlV.ai.
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